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gcounsal for the ﬂpplicint, list this case on 29.1.96 for

.admission.
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Hon'ble Mr. N, Sahu, Member (A)

At the request of Shri M.P. Dixit, the learned

Hon'ble Mr. K.D.

Adjourned to 24.
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{(N. Sahu)
‘Member (1)

Sdha, Member (A)

01,1996 at the requ-st

of the learned cousel for the applicant..
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Adjourned to 19

-2.1996 for admission,
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4./ 19.2.96.

'uhlle uorklnn as { 4 S M NLE. Qly, HaJudrl. It is subm1$tad

. 8D f‘ar}and he is anweay. old ma‘n and is havina \@ lotg of
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Hon'ble Mr. K.D. Saha, Member (4)

Heard learned counsel for the applicant. The applicant

‘heréihbﬁﬁlam Rashool Khan Qéé'initiéily“appointed on

\¢

| 2 2 1950 on the N t¢ Rallway,uHe suparannuated on 30. 11.1988.
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that a Charoe;sheet was 1ssued for 111t13t10n of ;;;ZE2;£n3$y

' penAy B : B
ﬁ?t::;:itg cn 28 11.85 and the appllcdnt superannuated uhen

“ .
Ay

the dlsc1p11nary proceedlnos qu pendlna. It appears that

dlscpllnary proceedanS was. concluded and no penalty was

imposed upon’ tha appllcant by order“}ddted 7.2.89 as at

" Annexure A/3. It appears that the apollcant had been

submlttinqﬁa number OF repreééntatiohs'to the various
authOritieélgg;:ﬁayméﬁf of ﬁisbofAtuity; pension, lzave
éHcééhﬁénfffii&étigﬁnof payﬁand other related issueg, The
submissi on is th§t.his aorievances have not been redresssd
problems becausslof non-payment of his.settlement dues fully.
The learned counssl for the-applibant submits that thé
applicant has heen qranted provisipnal pension by the

respondent() Rlys, It is submitted that the respondents’be

diracted to look into the okievancesof the apnlicant and~te
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- redress them at an early date.

Rly. Uapangi to look into the nrievances of
~and passxhﬁ)aoproprlate order in accordance
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_:%CcordlﬂOly, I hareby dlrect that the appllc
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2. Considerina the submissi onsand also aft
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can bse dlsposed of by 91v1no a dlrectlon to
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a Fresh representatlon to the DRM N E. Rly

brinqinq out his specific erevances within
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qpnsider'and_dispose of the same by a speakinn and ;aasoned

RSN

er goinn throuwnh

the DRM,

the avermqnts on record, I am of the view that the matter

NJE.

thé dpplicant'

Uith 13U0

ant should oive

, Varansi

two uwesks

_the DRM, N.E. Hly.,,Varansi , (Respondent Ng. 2) shall

order ,Jif:qecessary, by(niving personal hsaring to the

appllcant wlthln thrae months.
: b H

o MLth thlS observatlon, thls case is dlSUOSEd of.
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~on rgcgipt ofrthisﬁorder.and on repeipt-of that représentatior




